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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.  616 OF 2019 
 

 In the Matter of: 

APPLICANT(S): Ramdev Bhai Samat bhai Sanjva  

//Versus// 

RESPONDENT(S): State of Gujarat & Ors. 

 

REJOINDER / OBJECTION TO THE COMPLIANCE 

REPORT OF THE JOINT COMMITTEE REPORT FILED 

ON DATED 23.11.2020 

MOST RESPECTFULLY SHOWETH, 

1. That, the above O.A. has been remanded back by the Hon’ble Supreme 

Court and this Hon’ble Tribunal was pleased to pass the order dated 

29.01.2025 whereof it was directed as follows: 

 

“Respondents No. 1, 2, 3 and 5 submits that reply/report on behalf of Respondent 

No. 2, GPCB will be filed within one week. She submits that at this stage the 

reply on behalf of the State of Gujarat or its authorities is not required. It will be 

open to the Applicant to file rejoinder/objection to the report of the Joint Committee 

within eight weeks.” 

 

2. That, the Joint Committee after submitting its report has further filed 

the Compliance Report address to the worthy Registrar, Hon’ble NGT, 

Principal Bench, New Delhi on 23.11.2020. For which, the Applicant 
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submits rejoinder/objection which are as follows. 

3. That, admittedly Respondent No. 7 Jetpur Dyeing and Printing Units 

in Jetpur Taluka are discharging pollutants having hazardous chemicals 

into River Bhadar. The position has not changed substantially    even 

till date because, there is still lots of discharge of waste water into the 

water body river Bhadar. This act of discharging polluted water from 

textile industry of colour chemicals by the respondent has been 

brought to the notice by the applicant vide its representation dated 

27.12.2024, 03.2,2025, 28.04,2025, is annexed with this Rejoinder as 

ANNEXURE A -9. It is also prayed in these complaints that the 

officials of GPCB who are committing corruption and trying to protect 

the big pollution mafias be investigated and take action against those 

responsible for spreading pollution. 

 

4. That, the applicant has also taken the photographs with latitude and 

longitude with time and date which demonstrate the present position 

where it can be seen from the recent photographs attached with this 

rejoinder. Hence, there needs immediate and further remedial action 

as well as order from this Hon’ble Tribunal to take stringent and 

appropriate action / orders in this regard. Copy of recent photographs 

are annexed with this rejoinder as ANNEXURE A -10  

 

5. That, it has also been seen in the concluding part in Para 3.0 of the 

Compliance Report submitted by the Respondent Gujarat Pollution 

Control Board (in short, GPCB).  

(a)  Jetpur Dying and Printing Association (JDPA) Respondent No. 
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7 has constructed 03 collection sumps outside the river bed for 

collection of waste water from member textile units through 

tankers. It is respectfully submitted that textile units have started 

discharging the effluent mostly through tankers to these newly 

constructed collection sumps. However, the sewage from the 

Jetpur Area and primary treatment effluent from textile units 

located in the residential area of Jetpur is still discharged in open 

C-Channel and gets collected at the collection sumps located in 

the bed of River Bhadar. Therefore, the collection sumps and 

receiving wells in the bed of Rivers are not dismantled. 

(b) Even the analysis results of samples collected from outlet of 03 

CETPs and STP during the period from 01.01.2020 to 

31.08.2020 shows that the concentration of monitored 

parameters were found not meeting the CETP outlet norms 

prescribed in CCA by GPCB with reference to one or other 

parameters.  

 

This situation itself shows the worst position at present of the area near 

bed of River Bhadar, which needs immediate intervention and 

direction by this Hon’ble Tribunal. To stop the discharge and 

dismantle the collection sumps received in wells of river Bhadar. It is 

humbly submitted that the photographs annexed along with this 

rejoinder as ANNEXURE A-10 itself speaks the latest position of the 

area for which this case has been filed.  

 

6. That, the contamination of water quality in few stretches of river and 
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even the samples collected from all natural drains shows contamination 

of industrial effluent/sewage which require proper channelling away 

from the River Bhadar and natural drains in the said locality of Jetpur. 

This is directly affecting the lives of aquatic and terrestrial beings. The 

effluent discharge by the Respondent No 7. Textile Units into the 

water body and C-Channels is a great concern which needs to be 

rectified and a fresh inspection report should be ordered for analysing 

water quality samples from this area. Since, the analysis result of 

inspected units shows that they are not meeting the CEPT Inlet Norms 

with reference to one or other parameters. It should also be called for 

ascertaining that permission has obtained by the industrial units 

abstracting ground water from the CGWA or not. Since, the 

compliance report has already submitted that industrial units are still in 

process of obtaining permission in its conclusion 3.0, at page 12.  

7. That, as per Recommendation Para 4.0 of the compliance report, the 

Jetpur-Navagadh Nagarpalika had not completed construction work of 

23.5 MLD STP so that discharge of sewage area can be treated and 

sewage in the C-channel should be stopped completely. It is also to be 

ascertained by calling for the latest report by directing the Respondent 

No. 2 /GPCB.  

8. That, strict action is needed to be taken against the industrial units and 

Respondent No.7/JDPA for illegal discharge and polluting the natural 

drains, river stretches of River Bhadar. 

 

It is therefore respectfully prayed that this Hon’ble Tribunal may 

kindly be pleased to take the above objections on record and order a 
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fresh inspection of the area for ascertaining the discharge of effluents 

in River Bhadar, in the interest of justice of environment.  

 

Date: 07/04/2025                         COUNSEL FOR THE APPLICANT 

Place: Bhopal       

       (Dharamvir Sharma, Adv.) 
        J-04, Fortune Glory, Ext-II, Bawadiya 

Kalan, Rohit Nagar,  
Bhopal (M.P.) – 462039;  

Email: dharam.advocate33@gmail.com Ph: 9200700009 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
I 

PRINCIPAL BENCH, NEW DELHI 

ORIGINALAPPLICATION NO. 616 OF 2019 
APPLICANT(S) : Ramdevbhai Samatbhai Sanjva 

//Versus// 

RESPC)NDENT(S) : State of Gujarat & Ors. 

AFFIDAVIT 

I, Ramdevbhai S Sanjva S/o Shri Samatbhai Sanjva, Age Adult R/o Opp. 

Bhadar River Bank, J etpur Distt. Rajkot Gujrat, at present Bhopal do 

hereby solemnly affirm on oath and state as under:-

1.That, deponent is well acquainted with the facts of the present case and 

the contents of the rejoinder/ application are drafted under instructions. 

jj t-c 2.That, the contents from paragraph 1 to of the rejoinder and the prayer 

,'.i clause of the same are true. I have read anq understood the same which is 
,·r~ 
~-;~ _ ... true and nothing material has been concealed. 

3.That, this affidavit is being executed in support of the present rejoinder 

application. ,ft- /<-,~''(Ir\ J«/ 

DEPONENT ., I O "\. ~"\..~ ~\J.~~ .•••••••• 
✓: ••• ~ -~~~ 

VERIFICATION 31re'1\iJ ~on~Ui! ~~•.••••••c~•• 

~-····o•b~. ········~~,t:~~-
~ ;,-(at··~--- 7-\}t ,... o!We deponent do hereby verify that the contents of this affidavit 

:.~~ ~ ~~ \~~~hs 1 to 8 are tru~:-ts:~l,ersonal knowledge and belief. 

-~ ~~- Si ~rified on this day. o_fq}J/ 9~ 2025 
__ /..,~~ 

\:, {itl \ffl ( 

~yq$( 3TT~r«f. 'mQ':" 

' ... ,. <! •,( QP. 

~\\.,~\e:t£D BY ME \Ot:J '\1 ~ 1ri • 

DEPONENT 

7
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To 

{1)Chairmc:1n Central Pollution Control Board 

New Delhi 

(2)Chair man Gujarat Pollutl6n Control Board 

Gandhinagar 

complain by: Ramdev s.sanjva 

resi : opp.bhadar river bank 

jetpur dist :Rajkot 

mo.9726509391 

I 
l 
\ 
f 

Subject: Action against those who are spreading water pollution In Bhadar and Uben rivers and 

to slop the spread of pollution in both rivers 

Therefore, it is my respectful request to Inform you that the Bhadar River passing through 

Jetpur in Rajkot district of Gujarat state and the Uben River passing through Bawa Piplia in your 

jurisdiction are being polluted by large scale units associated with the saree industry in this 

area, which is seriously hannfu1·· to the envircinment, he.alth of the· general publ.ic a·nd 

agriculture. 

It is worth mentioning here that despite several written complaints by us and numerous 

other complainants regarding the water pollution of these two rivers to the relevant 

departments, on this very date, the polluted water in these two rivers is being discharged on a 

permanent basis, which is proving to be a man-made environmental disaster for the 

environment of this area, the health of the people and the agricultural land. Therefore, we, the 

complainants, humbly request you to take strict action against the white terrorist pollution 

mafia who are releasing this polluted water into the river and to control the water pollution in 

both rivers and prevent serious damage to the environment and public health. 

We expect appropriate action as per the complaint .... 

Date 27/12/2024 
yours 

~--~✓ 

'-fl,l-....Y 

2..1- - \'2 - co'?4-

Copy send to 

(1) Ministry of Fo_rest and Environment Central Government New Delhi 

• 
F.1339861™21» IVR:82713%61~'62 

(2) Ministry of Fo~est and Environment state Government Gujarat ll J£TfU! SO QYJ!iO> 

(3) Chief minister's office gujrat state •'ii: • . ·_, .. r.oonter Ho:1,27/12/202.q,12:29 

. f RG398617359IH IVR:827139861~59 ~J
1

,. To:ffiHl~ .Cft"] 

fd. JElPUR SO ('JbOrJO> ,........... PIN:3B2010, C,ar.dhinagar \luarat HO 

- .. 

,. Coonter Ho:1,27/12/2024~12:29 : ( Frc~:RtmV-S SA.IJ'P ~q RI~:rn 

1 • To:NitHS OF F[J1£1.t[W DEIDiI : r \tt·:2Q~s Ack Fee:3.0S).Fffi::17.0 ~. 

~ 

t 
t 

\: 
'-(, 
t 
' 
1 
I 
i 

, 

fu398617521IH I'~'R:8271398617521 

li. Jffil. .R Sil (7.iJOrJO> 

~ .- --: f PIH:11ifJJ3! l.Ddi Road HO . (• 11 Ar.il:2't~()~1a:c:4.~,~t.Paid:3_0.00(Cash) ~ 

f:2~J~· • FrorJ:R#IDE'J S s~.OPP BHADAA RIVER . 1; j <Track oo ~.indiapost.Qov,10> " . I;, 

,,,,.,,_..,j • ti!t:~qa: Ack Fee;3.00.R£°'.=1:;0 : ·<Dial 10002~~). ~ar l'tas~s. St~v ~~e>.,, ;, 

. It ~t:29.5-0,Tax:~--~.tdl.Paid.~O:OO(Cash) R6398617481m IVR:8271398617481 ~~-
t-Ctmter tfo:1!27/12/2024,12:29 

fo:CHIEF tmns O.GA!IDHI lWlf< 

Pill;382010, ~biftaoar Gujarat HO 
. .. . 

~rni,:PA~f\J S SA.Of'? £W1MR RIVER 

W1:20gms Ack Fee:3,00.P£G=17.0 

i-.r.. t :?9. ~. T :11 :4. ~l.l ,fi,t.Paid:30.00(Cash) 

t1rack c;, ~.ir,diapost.aov.in> 

. l 1· (Track on ~.ind1aposl.gov.1n/ . , RL JETM·SO G60JJO> '"" ,,.,i 

r P.G398617345IH IVR:8271398617'.AS ~j Coon~er Ho:1~27!12/2024.12:29 . 

j RL JfTf'UP. so c6o370> , ... ,i ... ; ro:cNu~.rnrr POllU aJITR(l 

I
; eoonter Ho:1.27/12/202t12:30 ! ( PDh110032, Shahdara SO 

To:l'IIHI Cf FOP.£5.GrJIDl!I tWruR 
I Froa:fWIDEV S SA.{}'P OOADAR RIVER 

( PIH:382010, Gar,dhinaQar Gtdar~t HO . • • Wl:20gms ~ck Fee:3.00~RE&::17 rO 

Froi:RAMDEV S SAfij'JA.JFJM . • .J f ftllt:29.~,Ta:c:.q,50~~l.Paid:30.00{Cash) 

Wt:20qais Ack Fee:3.00,RE6=17.0 _<Track oo w.a.indiapost .. oov.in> 

Arrrt:29 .~. Tax:4.~.M~.Paid:~O.OO(Cashl • : (Dfal 18002666868> .. <'clear rsa9.s •. Stay Safe> 

.(Track ~ M_.indiapo;t.9oy.1.n> . l 
2 A c, 

I 
I 
I 

I 

I 

j 
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~ . 
:. ~•ro· 
• I· 

Complainant: Ramdev,s sanjva 

resi: opp bhadar river bank 

jetpur dist rajkot 

mo.9726509391 

·, 'f I I 

HdJfble 
• l ". 

Prln1e Minister· sir 
!' 

Government of ln.dia 

Matter : Action should be taken against those who are causing water pollution in Bhadar and 

Uqen rivers, !O bring pollution cont.rel in both rivers, and to investigate the scam of crores of 

rupees committed under t.he pretext of water poll~tion control. ..... 

It is. to be informed that a large amount of polluted water containing color chemicals is being 

discharged into the Bhadar and Ub~n rivers of Rajkot district of Gujarat state. I have made 

several written complaints regarding this matter to the Pollution Control Board, Gujarat, related 

departments as well as your office. However, in the current situatior~, pollution continues to 

spread in the !t'adar and Uben rivers. Which makes it clear that the officials from the regional 

office of the Gujar~t Pollution Control Board to Gandhinagar are committing corruption in this 

mJtter nnd whenever <1ction is taken rcgardinc pollution control in this matter, these officials 

. are trying to protect the big pollution mafias who sprcild pollution by only reporting, taking 

_samples and issulne notices .. Also, in this matter, a laruc-scalc scan1 has been committed by the 

pollution m;:ifia In the mi:lintcnance Jmount of crorcs of rupees collected from the member 

units under the pretext or stoppine pollution in these tv.·o rivers, as \Vcll as in the subsidies 

given by the GujJrat covernrnent frorn t irnc to time. 

It fs worth n1cntior1inc here thJt these pollution m;)!i~~ ;1rc causinc ff,assivc domllge to the 

l1cJ Ith of the people Jnd the cnvi,onrncnt by !.prcJdine pollution in both the rivers. Thercf ore, I 

humbly request you to investig,nc this m,1ltcr ;ind t.1kc appropriate action aeainst those 

responsible for sprcJdinc pollution ~nd dcfraucJinr; crores of rupees, and to brine the pollution 

in both rivers under true control. 

' , ,L ... 

Date 03/02/2~1'5 • 
yours 

~~mJtJ ... : ................ . 
Copy send to 

03/o2/Zo2s 

{l} Centrcll Bureau of Investigation New Delhi 

Regarding the investigation into the scam being perpetrated under the pretext of pollution 

(\ 
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Photos with GPS Locations of polluted nalas which drains in Bhadar 

River. Recent Pictures taken by the applicant on dated 15.04.2025  
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Photos with GPS Locations of polluted nalas which drains in Bhadar 

River. Recent Pictures taken by the applicant on dated 26.04.2025  
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Photos with GPS Locations of polluted nalas which drains in Bhadar 

River. Recent Pictures taken by the applicant on dated 26.04.2025  
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